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s. 
No. 

Short title 
of tbe Bill. 

Date of Date of 
pre sen- publica-
tation. t1on. 

1. The Banking Companies B111,1948. 1.2.49. 26.2.49. 

2. The Payment of Taxes(Transfer 
of Property) Bill, 1948. 10.2.49. 26.2.49. 

3. The Public Companies (Limita-
tion of Dividends) Bi1r,~949. 21.2.49. 16.4.49. 

4. The Chartered Accountants Bill, 
1948. 1.3.49. 12.3.49. 

5. The Central Tea Board Bill,1~49. 1.3.49. 12.3.49. 

6. The Indian Penal Code and the 
Code of Criminal Procedure 
(Amendment) B1ll, 1947. 21.3.49. 16.4.49. 

7. The Ajmer-Merwara Tenancy and 
Land Records Bill, 1~. 21.3.49. 16.4.49. 

8. The Indian Finance Bill,1949. 25.3.49. 2.4.49. 

9. The Hindu Marriages Validity 
Bill, 1948. 25.3.49. 2.4.49. 

10. The Child 1>1arriage Restraint 
(Amendment) Bill, 1947. . 

~l. The "Estate Duty Bill, 1948. 
(FINAL REPORT) 

25.3.49. 2.4.49. 

31.3.49. 16.4.49. 

12. The IndBn Railways(Amendment) 
l3i11, 1949Jr. ~ ~ ~ 28.11.49. 

J ~. 'I ~ '_,i,"" . Jv.'£':~ r""'- ".,;, ~. II·Ct Ii 1ft. The Delhi Road Transbert" 
Authority Bill, 1949: 12.12.49. 

l~ The Taxation Laws (Extension 
to Merged States and AmenciInent) 
Bill, 1949. 16.12.49. 



"THE OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 

. REPORT' OF THE SELECT COMMITTEE ON THE INDIAN JUDICIAL 
PROCEDURE BILL. 

WB, the undersigned, members of the Select Committee, to which the Bill 
to cla.rify and modify the law in practice hitherto followed in Criminal 
applications for special leave to appeal to His Majesty in Council for Criminal 
cases decided by the Indian Courts was referred, have considered the Bill 

,(copy annexed) and have hOW the. honour to submi~ this our Report. 
2. In our opinion, the pa~sing of the Abolition of Privy Council Jurisdiction 

Act, 1949 (Constituent Assembly Act No. V of 1949). which covers the eubject 
matter of this Bill and which has already come into force, ha.s rondered furLher 
consideration of this Bill unnecessary, and we recommend that the nlOver of 

. the Bill be granted permission to withdraw the Bill. 
3. The Bill was published in Part V of tke Gazette of India, dated the 

··6th of March, 1948. 

NBW DIL"; 
"Th. 28th Novembsr, 1949. 

THAKUR DAS BHARGAVA 
G. DURGABAI 
TEK CHAND 
C. SlUBRM\:f:ANIUf, 
BRAJESHWAR PRASAD 
NAZIRUDDIN AHMAD 
UPENDBA NATH BARMA~ 

L. KRISHNASWAMI DHARATHI, 
FRANK ANTHONY 
M. ANAN'l.'HASAY.A.NAM A Y'YANGAR 
MUKU'f BIHAR! :LAL BlfAROAVA 
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A 

BILL 
to olari.~y at,d modi~JI the law in practioe hithorio followed in Criminal appli-

cation, fOT Bpeclal leave to appeal to Hi, Majl!,ty in Counoil fOT Criminal 
caBeB deoided by the Indian CoaR.. 

WUBBBA8 it is expedient to clarify and modify the law in praotice hitherto 
followed in criminal applications for special leave to appeal to His Majesty in 
Council for criminal cases decided by the Indian Courts. 

It is hereby enacted as follows:--. 
1. Don title &lid. commieDCl~.-(l) This Act may be called the Indian 

Judicial Procedure Act, 194 . 
(2) It shal lcome into force at once. 

2. Or1mJnal .&ppelila.te JurladictloD 01 Privy OouncD to be trauferrecl to 
J'edenl ooun.-.(l) Whereas His Ma.jesty in Council baa for the extlrcise of its 
oriminal jurisdiction to advise His Majesty on the subject of criminal a.pplioa-
tions from India. granting leave to hear applications and appeals in aU crimin.u 
cases from British India, and whereas it is no',\' r.ecessary that this law in 
praotiue should be translerred over ~ the Federal Court of India, it is hereb,. 
d~ared that all applications of the tlilia eild chBraeter made to Hill M.sty's 
;,Judibial Committee of the Pri., CetIncil shan be~ter be made to and beal-'d 
~ tM Federal Court. 

(2) Thkl procedure mnd pr80~ 'iit 'togU8 in th~ .aid lIis Majesty's .1.udipial 
Committee of the Privy Council, whioh s~ cease to eJleHliH the jurisdiction 
it has hitherto exercised, &ball be foBowed in all soob case8. 
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THE CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 

Report of the Seleot Committee on the Bill to olarify and 
modify the law in practice hitherto followed in Criminal 
applioations for speoial leave to appeal to His Majesty in 
Council for Criminal cases decided by the Indian Courts. 
with the Bill &8 considered. 

(Atv CO'Midered by tlw Select Oomm.ttee) 




